| TEM NO. 1A COURT NO. 10 SECTI ON | VB
(For Judgnent)

SUPREME COURT CF | NDI A
RECORD OF PROCEEDI NGS

CAN........ /2007 arising from

Petition(s) for Special Leave to Appeal (G vil) No(s).23499/2004

STATE OF HARYANA & ORS. Petitioner(s)
VERSUS

NAVNEET VERNMA Respondent ( s)

Dat e: 31/10/2007 This appeal was called on for Judgnent today.

For Petitioner(s)/
Appel I ant ('s) M. T. V. George, Adv.

For Respondent (s) M. Amar Vivek, Adv.
M. MK Dua, Adv.

Hon’ bl e M. Justi ce P. Sat hasi vam  pronounced
Judgnment of the Bench conprising Hon' ble M. Justice Tarun
Chatterjee and Hi s Lordship.

Leave granted.

The appeal is allowed in terms of signed Judgnent.
There shall be no order as to costs.

(A.D. Sharnmm) (Phool an Wati Arora)
Court Master Court Master
( Signed reportable Judgnent is placed on the file )
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